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New Dslhi, this the 15th day of april,1997

Hon'ble Dr.Jose P. Verghese, Vice-Chairman(J)
Hon'ble Shri S, P, Biswas, Membsr (A)

KelL oVerma s/o late Sh.B.P.Verma,

r/o C=11/23,Bapa Nagar, .

Naw uelhé. ’ ‘ essApplicant
(By advocate Shri G.D.Gupta)

Versus

Te Union of India through _
Secretary to tha Govt. of Indiz,
Ministry of Finznce, Qeptte. of Revenue,
Nortn Block, ‘
New Qelhis
2 The Chairman,
Central Board of Excise & Customs,
Daptt. of Revenue, North Blocck,
New Oelhie see eRaspondents

(By Advocate Shri VePolUppall)

8RO ER (oral)

“Or.Jose P. Verghese, Vice-Chairman (3}

Learned counsel for the respondants hzs handad
6ver a. copy of the ordsr dated 7.4.1?97 posting the
petitionsr as Chisf Commissicner of Custom & Centrsl
Excise, Kanpure Learned counsel for ths petitionsr confirms
that he has received the same. and in view of ths mztter
that his oniy relief sought being that his posting be
in sgccordance with ths postings of all othesr officers,
Junior to him; znd as such we ses that why the petitioner
‘shculd not bs given all the consequential benefits that
would flow g of ths present posting orders from ths dat e
on which the persons, ju-ior to'thg petitionsr, have bgen
appointedy shall be given to him in sccordande with laus
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Ordsred accordinglye This 0.2, is finally disposad

of in thess taorms with the conssntof the parties.
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(SeP «Bi8wad) (Gredos « Usrghuase)
Member (a) Vicg=Chzirman (8)
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